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Development Bank for the Gandhar Field 
Development Project. An incremental 
production of 16.521 million tonnes of crude 
oil and 18.14 billion cubic metres of gas is 
expected from the projected) Bids have been 
invited under the Fourth Round of Bidding 
from foreign and Indian companies for 
exploration for hydrocarbons in 72 blocks in 
the country. 

Auraiya  Gas   Crackar  and   Salempur 
Aromatic  project,   Uttar Pradesh 

1094. DR. SANJAYA SINH: Will the 
Minister of PETROLEUM' AND NATURAL 
GAS be pleased to state: 

(a) whether it is a fact that the 
Auraiya Gas Cracker Project and the 
Salempur Aromatic project of Uttar Pra 
desh are still lying pending with the 
Government  for  sanction/clearance; 

(b) if so, what are the details thereof and 
the reasons for not sanctioning/clearing these 
projects so far; and 

(c) by when the sanction/clearance to 
these projects is likely to be given? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (c) Gas 
Authority of India Limited's proposal to set 
up a Petrochemical Complex at Auraiya in 
Uttar Pradesh was given first stage approval 
in 1989. The detailed feasibility report 
submitted by GAIL is being processed for 
Government approval. 

A Letter of Intent has been issued to M/s. J. 
K. Petrochemicals on 23.5.1989 for setting up 
an Aromatic Compleffl  at Salempur in Uttar 
Pradesh. 

 

 

L.P.G. dealerships 

1096. SHRI SUBRAMANIAN SWAMY: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased      to 
state: 

(a) whether it is a fact that the Indian Oil 
Corporation had issued some letters of intent 
in April-June, 1991 for dealerships and the 
same were suspended for review by 
Government; 

(b) if so, the number of such cases cleared  
after the review; 

(c) what was the criterion adopted by 
Government for review; 

(d) the number of cases still lying 
pending for review; and 
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(e) whether Government have fixed any   
dead-line   for   clearance   of   pending 
cases? 

THE MINISTER OF PETROLEUM 
AND NATURAL GAS (SHRI B. SHAN- 
KARANAND): (a) to (d) 16 LOIs were 
issued during this period. While one 
case has been reviewed and cleared, the 
remaining  cases  are under  review.  

(e)   No,   Sir. 

Supply   of   under   weight   LPG   cylinders 

1097. SHRI     SURENDRA SINGH 
THAKUR: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased  to  state: 

(a) whether Government are aware that AH 
the Gas Agencies have been supplying 
underweight gas cylinders to the consumers in 
Delhi; 

(b) if so, what steps Government have 
taken to check the unfair practice and provide 
relief to the consumers; 

(c) if not, whether Government propose 
to set up a flying squad to intercept and 
inspect the supply vans of gas agencies at the 
time of supply to the consumers; 

 

(d) if so, the manner in which Go-
vernment propose to implement the scheme;  
and 

(e) what.are the existing facilities pro-
vided to the consumers against pilferage by 
the gas agencies? 

THE MINISTER  OF     PETROLEUM 
AND NATURAL GAS (SHRI B. SHAN-
KARANAND):   fa)   to  (e)   There      are1 

clearly laid    down procedures   to ensure 
correctness    of    weight    of    LPG  cy-
linders   at    the bottling plants.  As  and 
when specific complaints about sale     of 
underfreight  cylinders  are received,    oil 
marketing     companies taken  appropriate 
action against LPG     distributors     under 
the Marketing Discipline  Guidelines and 
also by the State Governments    through 
their Weights   and     Measures      Depart-
ments. 

 


